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FOURTEENTH KERALA LEGISLATIVE ASSEMBLY
Second Session
BULLETIN—PART I
{Brief Record of Proceedings)

Tuesday, October 25, 2016
No. 30

The Assembly met at 8.30 a.m. with Mr. Speaker in the Chair.
Questions:

Jfour questions in the list of question posted for the day were answered

orally.
Adjourment Muotion:

After hcaring the Chief Minister, the Speaker withheld consent 10 the
moving of an adjournment motion given notice of by Shri P. T. Thomas and two
other members regarding the serious situation reported to have arisen due to the
increase in the number of organised crimes and goonda aclivitics in the State

causing serious threat 1o the life and wealth of people of the State.

As a mark of protest against the attitude of the Government in the matter,
Members of opposition belonging Indian National Congress, Indian Union Muslim
league, Kerala Congress (Jacob) and Bharathiya Janatha Party staged walkout,

Calling Attention.

(1) Smi. Veena George calicd the attention of the Chief Minister to the
necessity to safeguard the labour rights of people working in visual
media in the State. The Chief Minister madc a statement thereto.

(2) Shri P. T. Thomas called the attention of the Chief Minister to the
situation reported to have arisen due to the increasing price of cement
in the State. The Chief Minister made a statement thereto.

KNPP. 1342/2016(ii).




The matters raised under Rule 304 :

The matters raised by Members in the house under Rule 304 are listed

below:
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The Minisiers concerned made statements on the respective subjects.
Papers laid on the Table :

The following papers were laid on the Table:
As per Rule 47(2)

A@IaMIe GHOE MIVATVRWNS nlaImiene muomgmamiaer 303-50 moud
M@ alanaElSITH Qannyatiled) agatsiage ERAIM” WOITVADe HQnIs] THBd 0B

oWl eaImMOND AR IV HI6N) N0 ocmg"maan
Ruling by the Speaker .

The Speaker gave the following Ruling on the point of order raised by
Shri M. Ummer under Rule 303 regarding the need to furnish requisite documents
for Scrutiny of Demands for grants by the Subject Committees.
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Dalod Qui Bargrn”,
Financial Business ;

Discussion and voting on Demands for Grants in the Raised Budget for the
Financial Year 2016-17

Shri A, K. Balan, Minister for Welfare of Scheduted Castes, Scheduled
Tribes, Backward Classes, Law, Culture and Parliamentary Affairs moved
Demand No. XXV—Welfare of Scheduled Castes/Scheduled ribes, other
Backward Classes and Minorities for the amount shown against under column 9 in
the list of Demands for Grants and Shri Pinarayi Vijayan, Chief Minister moved
Demand No. XXXVIl—Industries for the amount shown against under
column 9 in the list of Demands (or Grants, DR. T. M. Thomas Isaac, Minister
for Finance and Coir laid on the Table of the Staiement under Rule 236( 3
relating to Demand Nos. XXV and XXX VII.



Cut motion numbers 1, 3, 7, 8, 9, 10, 12, 13, 15, 17, 18, 19, 22, 25 in the
list of cut motions under Demand No. XXV, cut motion numbers 1, 3, 5, 6, 8,
10, 11, 16, 19, 22, 23, 24, .25, 26, 27, 28, 30 in the list of cut motions under
Demand No. XXXV were moved.
The following members took part in the discussion:
Shri B. Salyan
w P. Unni
» V. P Sajeendran
Smi. C K. Asha
Shri  John Fernandez

» V. K. Ibrahim Kunju

» C. K. Nanu
+ O R.Kelu
Dr. N. Jayaraj
Shri  E. K. Vijayan
» P.T. A. Rahim

» L C. Balakrishnan
w Purushan Kadalundi
» T.V.Ibrahim

» A.N. Shamseer

. AP Ami Kumar.

Shri A. K. Balan, Minister for Welfare of Scheduled Castes/Scheduled
Tribes, Backward Classes, Law, Culture and Parliamentary Adffairs and
Shri Pinarayi Vijayan, Chief Minister replied to the points raised in the discussion.
The cut motions moved were put to vote and declared lost. The iwo Demands
were then passed.



DE. T. M. Thomas Isaac laid on the Table the statement under Rule 236(3)
with regard to Demand numbers VII, X, XVI, XXI1I, XXVIII, XLIII, XL.V.

Being the last day allotted for voting on Demands for Grants, all the
remaining Demands were guillotined in the following order for the amounts
shown respectively against them in column 9 in the list of Demands for Grants.

I — State Legislature
VII — Stamps and Registration
X  — Treasury and Accounts
XVl — Pension and Misceilaneous
XXl — Information and Publicity
XXVIII =— Miscellaneous Economic Services
XLIIT -~ Compensation and Assignments

XLV — Miscellancous Loans and Advances

The House adjouned at 4.09 p.m. 10 meet again at 8.30 a.m. on October 26,
Thursday 2016,

V. K. BABU PRAKASH,
Secretary.



